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| urge upon the Government that look-
ing towards the fast development of area in
regard to Housing Complexes and Industrial
Units, Government should provide a new
railway station on suburban section of
Western Railway between Goregaon and
Jogeshwari, Bombay.

(vl) Need to set up non-
poliutant industries in Goa

SHRISHANTARAMNAIK (Panaji): The
economy of the new State of Goa is fast
developing. However, due to the environ-
ment reasons, the Government of Goa is
selective in the matter of chosing the type of
industries to be set up. Since Goa has to
discourage several proposals with respect
to setting up of industries in order to protect
the natural beauty of its sea-beaches, rivers,
forests and other greenary, it has to pay a
heavy price interms of revenue and employ-
ment.

Industrial proposals of the type Goa
desires to have are not forthcoming. Pollu-
tion prone industrial proposals are many but
non-polluant and that too with employment
potential, are not many.

|, therefore, request the Government of
India to establish a Public Sector Non-Pollut-
ant Industrial Project preferably electronic
one, in the State of Goa.

MR. DEPUTY SPEAKER: Now, the
House shall take up Karnataka Budget.

SHRI SHANTARAM NAIK (Panji): |
have got one small submission to make
regarding the decision of the Indian Cricket
Board imposing a ban on cricket players. In
the morning we could not make it.

MR. DEPUTY-SPEAKER: O.K. They
will take care of it. It has already been re-

rted
pe (Interruptions)

AUGUST 7,1989 Karnataka Budget 89-90 364

Demands for Grants (Karnataka)

MR. DEPUTY-SPEAKER: Nothing will
go on record. | am not allowing it.

(Interruptions)®

MR. DEPUTY SPEAKER: Nothing will
go on record.

(I eterruptions)”
14.23 hrs.

KARNATAKA BUDGET, 1989-90—
GENERAL DISCUSSION AND DEMANDS
FOR GRANTS—KARNATAKA, 1989-90
CONTD.

[English]

MR. DEPUTY SPEAKER: The House
now shall take up further general discussion
and voting on the Demands for Grants in
respect of the Budget for the State of Karna-
taka for 1989-90.

Shri Ghorpade.

SHRIMY GHORPADE ( Raichur): Mr.
Deputy Speaker, when | look at the budget
which has been placed before the Parlia-
ment and also precarious conditions of the
finances of Karnataka, my mind inevitably
goes back to 1972 when the then newly
elected Government, Congress Government
had to inherit a legacy of as much as Rs. 71
crores of over-draft and Rs. 45 crores of
deficit. |must say here thatiif it was notfor the
tremendous understanding and special
assistance thatthe then Governmentof India
under the leadership of Mrs. Indira Gandhi
had gone to Karnataka we would not have
been able to tide over the situation. But the
experience also taught us to make a su-
preme effort in the next few years at re-
source mobilisation, at financial discipline
andgiving theright priority to irrigation, power
and programmes which directly benefit the
people below the poverty line. As one who
was closely associated with that develop-
ment as Finance Minister of Karnataka for
six years, | really feel extremely sorry and
sad to see that the State has come to this
pass.

“Not recorded.
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It is facing a very sharp financial crisis as
reflected in the Budget.

Let us see what the papers placed be-
fore Parliament say. They clearly admit that
the Budget for 1988-89 showed a revised
deficit of Rs. 91 crores; but as if by miracle
the year ends with Rs. 10 crores o deficit, by
the simple device of not paying any bills for
supplies and services rendered and by the
simple device of impounding public depos-
its. It is easy for anybody to see that this
burden of Rs. 90 crores has obviously spilled
over to the current financial year causing a
tremendous burden. The Budget that has
been placed for the year 1989-90 shows a
deficit of Rs. 176 crores. What | would like
the Minister to notice particularly is that this
Rs. 176 crores has a revenue deficit of Rs.
122 crores. This makes me very sad be-
cause Karnataka's position was such in the
seventies inthe Fifth Plan period that our per
capita Plan expenditure was above the
average for all the States; And today for the
Seventh Plan, it has come very much below
the average for all the States. Not only that:
it has developed a substantial revenue defi-
cit. Whatever that may be, this Rs. 176
crores is not all. Even after addingthe Rs. 10
crores deficit of last year, it is not all; Next |
was amazed to find that the pending bills
were as much as Rs. 129 crores and the
public deposit account as much as “Rs. 159
crores in 1988-89. These two items come to
Rs. 289 crores and in this increase during
the year as compared to previous year, has
been put at Rs. 93 crores. These Rs. 93
crores have to be added to the deficit also
and this makes the deficit Rs. 280 crores.
Because, when you think of a deficit it is the
sense that if you do not cover it to that extent
the Plan will be affected. That kind of deficit
in this Budget is not Rs. 176 crores, but it Rs.
176 crores plus Rs. 10 crores plus Rs. 93
crores.

In my opinion even the level of pending
bills and public deposits in 87-88 were high
and will have to be reduced by at least 10
percent.So, ifyou add another Rs. 20 crores
it means that the deficit for 1989-90 is as
much as Rs. 300 crores.
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It is a matter of some satisfaction that
those who are advising the Governor today
are people of some experience in Finance
and they are aware that it should be possible
for Karnataka to improve the position by Rs.
100 crores by collecting taxes better and by
economies in non-Plan expenditure. By this,
the deficit of Rs. 300 crores, let us say, will
come down by Rs. 100 crores, as a result 6f
their efforts. But still the hard fact remains
that the deficit will remain at Rs. 200 crores.
And, therefore, my submission is that unless
the Central Government gives a special
assistance of at least Rs. 200 crores, the
Plan of Rs. 1040 crores cannot be fully
implemented.

Now, itis extremely unfortunate that this
Plan of Rs. 1040 crores itself is low and | was
very surprised to see that the Seventh Plan
of Karnataka is only Rs. 830 per capita as
against the all India average of Rs. 1022 per
capita. We are only 80 percent of the all India
average. Under these conditions, | am sure
that the Minister would be in a position to give
an assurance that under no circumstances
will the Plan size for this year of Rs. 1040
crores be allowedtogodown. What Irequest
is, one step more may be taken. This itself is
not sufficient. The advisers to the Governor
are aware that the plan of Rs. 1040 crores
itself is under funded in crucial areas like
power, irrigation, Bangalore water supply,
subsidised foodgrains for poor, slum clear-
ance, agriculture and education. And, there-
fore, even if this under-funding is marginally
sought to be made up, then another Rs. 200
crores would be required. On this basis, |
come to the conclusion that the special
assistance the Karnataka State deserves at
this juncture from the Centre is from Rs. 200
crores to Rs. 400 crores; Rs. 200 crores to
protect the existing plan and another Rs. 200
crores to correct the gross under funding in
important sectors.

Now let me briefly refer to some of the
important sectors. After all, a budget is not
just afinancial instrument. It is a question of
what is happening to development in the
field. Take for instance, our Upper Krishna
Project. This project is a most vital project for
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Karnataka. At the same time this project can
never be completed by the State Govern-
ment on its own. And, therefore, central
funding is absolutely necessary for projects
of this type. 1am happy to note that the Upper
Krishna Phase Il has been included in the
externally aided project as from June. for
which the Government deserves congratu-
lations. | am also happy to note that the
Karnataka Sericulture rojact Phase Il has
beenincluded as anexternally aided project.
At the same time, Sir, without Central assis-
tance, this will not be possible. | am happy to
say that when the Prime Minister had come
to Bangalore, during adiscussinn, he did say
thatthe Central Governmentwas fully se1zed
of the matter. of the problems in the way of
stepping up irrigation effort in the country
and everything possible will be done to step
up this efiort. | also wish to congratulate the
Government of Ir dia, thank them on behalf
of Karnataka, for a major decision of locating
or having a super thermal power project of
2000 MWs with Russian assistance at
Mangalore. However, if the Minister would
indicate the timeframe for its completion, it
would meet our situation more specifically.

Regarding the Vijayanagar Steel Plant,
the foundation stone of which was laid by the
late Prime Minister Shrimati Indira Gandhiin
1971, tfor various reasons, mainly the slump
in the international steel market and the
inadequate demand for steel in the country
itself, it has not progressed much. But the
time has come to recognise that if new steel
capacity is to be created now in the country,
then the priority of the Vijayanagar Steel
Plan must not be forgotten. It was not a
political project. It was a project which was
started or decided upon after a full-fledged
technical assessment and it would be one of
the best steel plants inthe country. Here also
I wish to express my thanks and satisfaction
atwhat the Prime Minister had said when he
had come to Karnatakathat thisis very much
in his mind and everything is being done to
see what best can be done to reactivate the
Vijayanagar Steel Plan utilising the latest
technology.
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Sir, regarding Zilla Parishad, lam happy
to note from the Budget for the year 1989-90
that as much as Rs. 265 crores or twenty-five
percentofthe State Plan is being transferred
to the zilla Parishad. | addition, the Central
scheme and centrally sponsored schemes,
which they will have will be another Rs. 180
crores. Now, this is undoubtedly a good
thing. But at the same time, | just wish to say
that underthe climate that is prevailing today
in Karnataka, it is necessary for the admini-
stration to ensure that what they really de-
centralise is competence and not corruption
which is very important for the Governor and
his Advisers to ensure. | do hope that the
Jawahar Rozgar Yojanawillbe madefulluse
of by the Panchayati Raj institutions. There
are 19 Zilla Parishads and 2536 Mandal
Panchayats. Today in Karnataka they are
nominating members to these bodies which
is a negation of democracy. | do hope that
such aberrations will be corrected in Karna-
taka and different parts of the country as a
result of the Panchayati Raj Bill that has
been put before Parliament. Since the bell
has rung once, | shall run through my points.
which deserve to be noticed at this juncture.

The potential for irrigation is 55 lakh
hectares in Karnataka and what has been
harnessed is only 30 lakh hectares. What
has been provided for in this year’s budget is
Rs. 265 crores. It is my view that minor
irrigation has not been taken adequate care
of. Disilting of tanks which is of utmost impor-
tance, should attended to better. So far as
power is concerned which is also a vital
sector, Rs. 274 crores have been provided in
this Budget. In the last four years Rs. 647
crores have been spent. In other words, Rs.
921 crores have been or will be spent on
power during the Seventh Plan as compared
to the plan of Rs. 800 crores. This will add
540 MW to the power capacity. This is a very
vital point because it must be realised that
even after doing all this, at the beginning of
the Eighth Plan the power shortfall in Karna-
taka will be as much as 500 Mw. And in the
next ten years to increase power from the
present level'of 2000 MW to 5000 MW during
the Eighth and Ninth Plans, a sum of Rs.
5000 crores would be required which is Rs.
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500 per annum i.e. double the amount what
you are providing now. Therefore, | feel that
beginning should be made in this direction. It
is in this context that | am particularly grateful
to the Government of India for their decision
to locate a 2000 MW power plant in Maga-
lore.

In the agricultural and allied sectors,
food production will reach 79 lakh tonnes by
the end of 1989-90 which is a good thing.
Oilseeds production will be 19 lakh tonnes
as against the taryet of 14 lakh tonnes which
is again a good thing. But it should be re-
membered that four-fifth of land in Karna-
taka is dependent on rain and therefore,
rain-fed agriculture should be given far
greater importance thanwhat hasbeendone
in the past.

The have started Anand Pattern darries
numbering 921 in 1989-90. This is a pro-
gramme which should be pushed with much
greater vigour. We see much hope in the
Prime Minister's statement that agriculture
and industry will be treated alike. My request
is that the Minister should spell out the full
policy and operational implications of this
statement.

My last point is on social security and
walfare. Old age pension at the rate of Rs.
50/- per month is given to 5.4 lakh persons
and to physically handicapped numbering
2.4 lakhs. | want to say that these are pro-
grammes which were started in the seven-
ties but there were many other programmes
which were stated but have not been given
enough attention.

Since | have no time, | would just like to
emphasise one programme which has failed
to progress, that is, the Mid-day Meals Pro-
gramme. In 1977-78, we had nineteen lakh
children having midday meals in Karnataka—
today Ifeelthe numberis perhaps less—and
in that year we made a solemn commitment
to the people of Karnataka that during the
Sixth Plan and the Seventh Plan, all the
school-going children below the poverty line
in the Karnataka, will be covered by Mid-day
Meals Programme, which meant giving mid-
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day meals tofifty lakh children at Rs. 100 per
child. This is a programme which was started
in Karnataka but it has done much better in
other States. [ think it is our moral responsi-
bility to set right the lacunas and to fuffil this
programme according to the commitment
made in the seventies.

I shali ecnclude by saving that if we look
at these things and take some bold steps,
then all is not lost. We can put Karnataka
back on to its financi.ii track and we can
safeguard the tempo of cevelopment in
Karnataka. This is something which Karna-
taka deserves because, after all, it is one
State which was lauded for its financial
management, for the manner in which it
implemented the progressive programmes
insevanties underthe leadership of Shrimati
Indira Gandhi and Mr. Devraj Urs. It pains
me very much to say that the same State has
come to this pass today.

I hope the hon. Minister will not treat the
Budget document merely as a routine finan-
cial paper but will go into the full impact of
what has happened inthe lastfew years, and
come out with some bold statemeni to set
rightthe lacunae and to ensure the people of
Karnataka the future that they deserve.

DR. V. VENKATESH (Kolar): Mr. Dep-
uty Speaker, Sir... (Interruptions).

AN HON. MEMBER: Which party he
belongs to, Sir?

MR. DEPUTY-SPEAKER: He belongs
to Janata Dal.

DR. V. VENKATESH: Yes, | am from
Janata Dal. Mr. Deputy Speaker, Sir, at this
juncture | would like to bring to your notice
with great pain that | entered this House with
high hopes because | represent the back-
ward district of Kolar. Not only | am repre-
senting that district, | am also representing
the weaker section of that area. So, with high
hopes | entered this House to at least raise
certain importantissues inthis august House.
Unfortunately, because of my colleagues
with whom | worked for about four and a half
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years, | was not able to raise the issues and
with agony and pain | say that | cannot go
back to my constituency empty handed. My
constituency is in a very backward district—
Ithink you know it, Sir, because it is adjacent
to your district. It is actually situated at a very
far off place in Karnataka. It is at the border
of Karnataka, it has also it border with Tamil
Nadu and it has also its border with Andhra
Pradesh. Such a neglected district has been
represented in this Parliament by a number
of Parliamentarians. |, being a resident of
that district, was doing my medical practice
there. So, | took up the responsibility of the
people who voted for meinthe last elections.
The entire wave in the last elections was
different but in Karnataka, particularly in my
district, people reposed their faith in me and
they voted for me so that | can do something
for them. Now, with so much anguish and
pain, | cannot go back to my constituency
with empty hands. Therefore, | decided not
toresign from the House. | willraise the voice
of my constituents.

Unfortunately, this ruling party has also
neglected my district all these years. | have
been raising the problems of my distnict now
and then but, unfortunately, as 1 told you, for
two and a half years | was not able to raise
my voice. In the age-old Kolar goldfields,
every month on an average about the ten
persons are dying underground and | have
not been able to raise their issues in this
House. So, | think morally | am responsible
to my people because my people have voted
for me. Though my esteemed colleagues
and the leaders of my party had convassed
for the entire Karnataka, only four persons
had returned inthe elections. So, out of them
| am one. Actually the people of Kolar have
faith iIn me and believe me so that | can do
something good forthose unfortunate people.
Now, with great pain | may state that | have
not rendered any service so that and at least
in these coming six months | think | can do
something for them. Therefore, | have de-
cided notto resign and | want to do whatever
is possible to the poor people of this part of
my State, that is, Kolar District.
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Sir, just now, | have mentioned that the
Karnataka budget is a budget of money and
performance. But | wanted to knowthe budget
of interition here, particularly the budget of
intention is also very important. A little while
ago the hon. Member raised many points
and said that the people of Karnataka are
very silent. The States was so nice in 1970s
under the leadership of Devraj Urs. ltis true.
| compliment him. Dr. Devraj Urs knows the
pulse of Karnataka and he had toiled and did
a lot of things. In the same manner, the
Janata Party and subsequently the Janata
Dal has done a lot for the weaker sections in
the State. | would like to tell the House that
they have done good things, a lot of things.
Forinstance, they had already brought about
Zila Parishad system in my State and now
the Government of India is opening its eyes.
Of course there are a Iot of loopholes. When
you start experimenting it, you come across
the loopholes. But it is very successfully
working and as far as these common pro-
grammes for the common men providing
free cloth, providing free text-boods to the
waker sections are concerned, all these
programmes were very good programmes
under the stewardship of Mr. Ramakrishna
Hegde. ShriBhommai has also done a lot for
the common people. But unfortunately one
thing is very clear here. Earlier the Karna-
taka State which was then called the Mysore
State was working well and it was a prosper-
ous period of Karnataka. But when integra-
tion took place during 1956, the neglected
districts of Maharashtra were amalgamated
with Karnataka. Not only that. The neglected
districts of Andhra Pradesh have been
amalgamated and the neglected districts of
Tamil Nadu have also been amalgamated
with Karnataka. The planners have not
understood these things. These are the
neglected districts included in the sense that
thebasic amenities like drinking water, roads,
etc. were not provided. They were not pro-
vided in all these backward areas and they
have been included with Karnataka State.
Therefore, | would like to bring to notice of
the hon. Minister that he should know that
this is the State with all backward districts
included in it. So, Sir, in order to bring it on
par with other Statas, if you want to do away
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with the regional imbalances, you should
come out with a massive assistance. Other-
wise, we will lag behind the main-stream of
the country.

Sir, as far as the irrigation facilities are
concerned, the hon. Member has said that it
is very much neglected because of these
districts being backward. Forthe name sake,
it is a greater Karnataka but in the matter of
implementing programmaes it is very very
backward. Therefore, Mr. Deputy-Speaker,
Sir, | appealto the hon. Ministerthroughyou,
to keep in mind my request and bring the
State on par with other States so that the
Karnataka State can also joint the main-
stream inthe developmentofthe nation. You
should come out with massive assistance.
This is the time to do as much as possible
because alltheseyears, first Congress ruled
the State, then the Janata Party Govern-
ment was in the State and then the Janata
Dal Government was there. It is in your
hands today. Please see to that. You come
out with amassive assistance, special assis-
tance to the weakest part of the country.
Then only we will be on par with the main-
stream of the country. Otherwise the re-
gionalimbalance will be there. | am warning
that the regional imbalance will result in
national integration. The founding fatners of
our Constitution, the architects of our free-
dom have dreamt that this country should be
under one sort of administration. Unfortu-
nately, these things have been neglected.
Theretfore, | appealed to you once again
about this.

There are deficiencies in maintaining
the normal day-to-day affairs and all that. But
| do not want to go into details. But this is the
specific disease from which we are suffering
in Karnataka. Therefore, | want to request
the hon. Minister concerned to give us spe-
cial assistance and special treatment to this
weakest part of India.

During our Janata or Janata Dalregime,
there were atrocities against Scheduled
Castes not only in Karnataka, but the entire
country. India has been suffering from this
disease.
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SHRI G. DEVARAYA NAIK (Kanara):
You confine yourself of Karnataka only.

DR.V.VENKATESH: |am just compar-
ing. Don't think that Karnataka is the only
State having these atrocities. Actually, totell
you very frankly, the planners, both the
Government of India and the State Gov : -
ments in this country, have no knowledge of
what is going on about the welfare of the
weaker sections in this country. They have
not understood the disease properly. Be-
cause | am a doctor, | am telling that without
diagnosing the disease whatever you treat,
it is nothing but a mere symptomatic treat-
ment as we call it in our technical terminol-
ogy. Our people have a peculiar disease. |
am representing that community and | am
replesenting that constituency. Therefore, |
am stressing this and telling the hon. Minis-
terthat both the Government of Indiaand the
State Governments have ignored that. The
Ruling Party and my Party have neglected,
they have not understood what is exactly the
problem of weaker sections and the Sched-
uled Castes. On the one side the Ruling
Party is coming forward with all the poverty
alleviation programmes. On the other side
the State Governments, whether they are
Congress ruled or Janata or Janata Dal
ruled, they are only looking at the loopholes.
When the Government of India gives assis-
tance for poverty alleviation, the Opposition
is trying to find our where they are going
wrong. The Ruling Party is coming out to get
the votes by giving the poverty alleviation
programmes, the Opposition Parties are only
looking to find out whether there are any
lapses. That means, they will say corrup-
tion’, whereas the Ruling Party will say
‘povenrty alleviation programme’. These are
the two things that are going on in the coun-
try. Itis very bad and pathetic for our country.
Whom are we representing here? Actually,
the weaker sections are suffering with social
problems. Both the social and economic
problems have to be tackled and so far no
party has come out with any programmes.
Therefore, | would like to bring to the notice
of the hon. Minister and the Government of
India that it is high time that they are seized
with this problem. The Ruling Party or the
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Janata Party or the Janata Dal, nobody

bothers about the weaker sections of the
country. They have not understood the prob-
lem of those people. The maximum they say
is, ‘poverty aileviation’, whereas the Opposi-
tion say ‘corruption, corruption.’ The Ruling
Party will say only 'alleviation of poverty'.
This has been the mismanagement in this
country since Independence. It is high time
that we act properly because this section
constitutes the majority in India. They have
been suffering from lack of basic amenities
like housing etc. Educationis notthere. They
have not been treated on par with other
sections of the society. So, itis agreat threat
to national integration. It is high time all
parties thought about this because this is a
very serious matter. Otherwise, there will be
adisaster in the country tomoirow. It should
not ba just election promises and election
programmes. | congratuiate the Prime Min-
ister of India, who has come out, after 40
years of independence, to fill up the backlog
vacancies. | do not know how long and how
effectively they are going to implemerit the
scheme. | have got my own doubts because
elections are approaching. | do not know
whether you are going to implement itor not.

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA). Sir, Imake itclearclearthatwe are
going to implement it.

DR. V. VENKATESH: | want to know
what are all the schemes you are going to
iormulate. | want to get convinced, because
every party is going to tell all these things. |
have got my own doubts about all these
things. | will be grateful if the Minister con-
cerned or the Government comes forward
with this kind of programmes. Otherwise,
this going to be a big problem for national
integration also.,

As far as filling up of backlog vacancies
and recruitment is concerned, one point |
would like to bring to the notice of the Gov-
ernment. There are so many people doing
scavenging work in the country. Particularly
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in the banking sector, they have baen re-
cruited on contract basis. When | was a
member of the Social Welfare Committee of
Parliament, I toured the entire country. Every
bank in the banking sector has got part-time
sweeper and part-time scavenger on sub-
contract system. s there any meaning? In
this very Government, this system is exist-
ing. | want to know whether this Government
is going to abolish the system of contract
and sub-contract. It is nothing but a slavery
and particularly 10C percent people belong-
ing to the Scheduled Castes and the Sched-
uled Tribes are doing this menial job. So, |
want to know whether this Government is
going to regularise their jobs. They are not
asking for a big job. This is a minimum need.
| do not understand why this Government
has not come forward with anything about
this. As far as this backlog business is con-
cerned, | want to bring to the notice of the
Government, though you, Sir, that even at
the promotional level, dereservation should
not be cone. They are doing it only at the
recruitment level and they are also telling
that basic qualification should be there. For
instance, In a company, they will say he has
not qualified and he has no training. First of
all, he has nobasic education. Then how can
you expect 10 years of experience from him
to become a manager? So, basic qualifica-
tion should be taken and you should train
him in whatever manner you want to use
him. The SC people are like raw materials.
So. you take the raw material how much
amount you want and cook according to your
taste. That should be the spirit of the backlog
business. The Government is stating that
they are going to implement it very seriously.
Meanwhile, the concerned undertaking will
say that they is no trained candidate avail-
able and so it has been keep unfilled. There-
fore, dereservation should not be done even
atthe promotional level. Since ages, the SC
and ST people are doing menial jobs like
sweeping and scavenging on contract basis.
So, the Government should fulfil their de-
mands atleast while going to the people for
votes. Then they will feel happy. This is a
very important point. | have narrated suffi-
ciently about my district of Kolar which is a
backward district.
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Like Kolar district, there are number of
other districts in the country. They have got
their own specific problems. In orderto bring
these districts at par with other developed
districts, the Government can go forward
with a scheme where they can intensify their
programmes. For that, they can have Back-
ward Districts Development Authority or
Drought-prone Districts Development Au-
thority so that they can concentrate their
attention on the problems of the backward
districts. It is just like to common platiorm
where every assistance can be given to
these districts. There are a number of dis-
tricts like Kolar district. This is the best way
to give more intensive care to districts like
Kolar. Let the Government come forward
with such an authority. This is my sugges-
tion. If the Government really wants to do
something for this country, and wants to
remove disparities among the districts, they
can go for this kind of thing.

| would like to bring to your notice an-
other thing. Backward districts like Kolar and
Shimoga are periodically, ever year, suffer-
ing from peculiar diseases. At least, the
Government of India now can come forward
with a scheme to establish certain research
centres and to extend medicalfacilities there.
Monkey fever is prevailing in Shimoga dis-
trict. It is a very peculiar disease and once
this disease attacks a persons, he will die. If
he recovers from this disease by chance, he
will become disabled. Prevention is better
than cure. Let the Government come for-
ward to establish some research centres
and see that they are given sufficient funds
to tackle the disease. In my district, brain
fevei is there; Japan Encephalitis is there
wiuch is again killing a number of people
every year. Only the backward districts have
been suffering from certain special prob-
lems. Therefore, in order to takle all these
problems, the Government can go forward
with separate body to monitor and do certain
things, as | have already suggested, Drought-
prone Area or Backward district Develop-
ment authority so that they can really render
minimum services to these people.
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About housing problem, | need not
mention particularly about my backward
district but the problem is acute throughout
my district. | am facing a lot of problems. The
people who are living here are leading sub-
human life. Just like animals, they are living.
In each village, | have done a survey for
myself. There are 300 villages which are
coming under my constituency and each
village requires at least 30 houses immedi-
ately, in my backward district. That is why, |
am telling that you go for a Backward District
Development Authority so that you canpump
some money and it will not be misused for
other purposes. Otherwise, if you give it to
Karnataka State fund, the bigger man will
take away a lion’s share and the weaker man
will sutter for ever. Therefore, | am insisting
let the Government of India come forward
with some specific Authority or scheme for
the development of backward districts.

Aboutthe educational facilities, the hon.
Member who has spoken just now said that
the fund allotted is not sufficient and all that.
But here instead of giving funds, misuse of
funds and problems connected with i, it is
better to do one thing. Kamataka has al-
ready established Mandal Parishads and
this Government is going to bring it in some
big measure in the entire nation. In Karna-
taka, we have done that experiment. As
least, on an experimental basis, in a back-
ward district like Kolar, you establish resi-
dential school for Scheduled Castes and
Scheduled Tribes exclusively. Let it be an
experiment. Govarnment is spending a lot of
funds both at the Central level and State
level. At least, it is the time to introduce this
because fortunately or unfortunately, Karna-
taka State budget is in Parliament today. At
least, as a gesture, as a remembrance, as a
historical thing, this Government can come
forward with such a scheme. In Kolar district
on an experimental basis—| am not telling
only Kolar, there are other districts also—but
on an experimental basis, you can establish
a residential school exclusively for Sched-
uled Caste and Scheduled Tribe people.
They are giving some scholarships and some
books and some money for funds for school
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establishment. All funds are pilfered and
corruption goes on.

This is all | wanted to bring to your kind
notice. Another important thing in this coun-
try over which | feel very sorry and which |
have already told you in the beginning itself
isthat any party, for that matter, including my
party, is not bothered about Scheduled
Castes. They are not bothered about any of
the welfare measures. They are bothered
about any of the weltare measures. They are
bothered about only vote catching. Whether
itisJanataparty or Janata Dal or Communist
party or any party, they are bothered only
about vote catching. They do not know the
disease. They have not diagnosed it.

At least the ruling party is going to
electionandtelling all measurestotheweaker
section and allthat. This is nothing but power
grabbing game which is going on. That is my
rich experience within the four and a half
years. | came with great hope early to do
something to the backward districts of Kolar.
| do not mind resigning from Lok Sabha and
getting out from here, Not only that. | will
never come to politics at all.

These are the three burning issues of
my district. One is about sinking Kolar mines.
Atleast if yougive 2% commissiononitto my
district, it will develop. Therefore, immedi-
ately an alternative industry should be es-
tablished in KGF.

There is a narrow gauge line. During
British time it has been laid down in Kolar. It
is outdated one. Some people are running it
like a puppet and doll. You should develop it
into a broad gauge. | do not mind resigning
today and getting out. | will never enter
politics at all. My people forced meto doonly
thesethree minimum things. One is, alterna-
tive industry to KGF as branch conversion of
15 KM. (Interruptions) You may be laughing
today. | cannot go to my people. | am not
making any such speeches here. Therefore,
what | say is that | am representing the
weakest part of my State. Kt is situated in
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between these three States, Karnataka
border, Andhra Pradesh border and Tamil
Nadu border. It is such a neglected place.
They have sent me here with the highest
hopes and because of this hallabaloo with
great pain | have to go to my people with
empty hands. This is once again the state of
affairs. These Leftist forces in this country
have been misdirected and misguided and
right reactionaries and zamindari leaders
and communalists, have all gathered. They
only want both the sides, the power game,
and neglecting the poor and the weakest of
the weak inthe society. Once again, through
you, | am warning this Government that this
is high time now that they should realise the
welfare measures of the SC and ST people
ot this country. Otherwise, the nationiis going
to disastrous conditions.

15.09 hrs.

[SHRI VAKKOM PURUSHOTHAMAN in
the Chain

SHRI M. V. CHANDRASHEKARA
MURTHY (Kanakapura): I rise to participate

in the discussion on Karnataka Budget for
the year, 1989-90.

Parliament had the occasion of discuss-
ing Karnataka Budget once in 1971 and now
we are discussing for the second time.

Karnataka inherited a huge deficit and
discharged liabilities which have been left
behind by the Janata Party. Due to fiscal
mismanagement and financial indiscipline,
the State raninto bankruptey. Ever since the
State came under President’s Rule, a num-
ber of corrective measures are being taken
to tone up the administration and to improve
the revenue collections, for which | compli-
ment His Excellency the Governor and his
Advisors. Atthe same time, during the Janata
regime of six-and-a-half-years, the entire
administration in the State was politicised
from top to bottom. Even the postings and
transfers were done at the wishes of the
Janatalegislatures and their party-men. | do
notsay that suchthings canbe setright by en
masse transfers. But | only suggest that the
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State administration at least should try to
nullify and neturalise the bad effect on the
administration which was done under the
Janata regime.

Sir, the Seventh Plan growth rate target
was about 4.2. But our State is anticipated to
achieve only 3.4. This shortfall in growth is
due to various reasons. One main reason is
due to severe drought for the three succes-
sive years and the other reasons are the
fiscal mismanagement and the financial
indiscipline which were practised for a pe-
riod of six-and-a-half-years.

The State Plan outlay forthe year 1989-
90 has beenfixed at Rs. 1040 crores and the
high priorities are rightly given to irrigation,
power sector and the expenditure on the
Minimum Needs Programme. But the budg-
etary gap for the year 1989-90 is about Rs.
176 crores. Suppose, if we have odd the
Opening Balance of Rs. 10 crores, it comes
to about nearly Rs. 186 crores. Therefore, |
request the hon. Finance Minister to con-
sider giving as a minimum assistance of Rs.
200 crores to the State so that the tempo of
the development in the State does not suffer
a setback.

Sir, 16 development projects were iden-
tified and selected by the Government of
India for which | compliment the hon. Prime
Minister and the Government of India. Of
these projects, the Upper Krishna Phase-Il
and the Karnataka Sericulture Phase-1l are
the two new projects which are taken up
during the current year.

Sir, about irrigation, during the year
1989-90, the allocation for major and minor
irrigation is about Rs. 155 crores under Plan
head and Rs. 100 crores under Non-Plan
head for the Cauvery Basin Projects. In this
area, | would like to touch upon some of the
problems of my constituency. There are two
on-going irrigation projects in my constitu-
ency—one is the Manchanabele Project in
Bangalore District and the another project is
the Arkavathi project in Bangalore District.
The Manchanabele Project was started long
back in 1971 and it has not been completed
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even after a lapse of 19 years. | urge upon
the State Government to release substantial
amount to complete this Project at the earlj-
est. This Arkavathi Project is located in the
most backward area of Bangalore district.
The actual work on this Project was started
long back in 1984 and the work has been
totally stopped for one year. | am told that
that is due to the dispute between the con-
tractor and the department. Hence, | urge
upon the State administration to resolve this
dispute immediately and to release Rs. 3
crores to complete the First State of the
Project which, in result, can irrigate about
22,000 acres of land. This would help the
small and marginal farmers of that area.

Sericulture is one of the promising cot-
tage industries in some districts of Southern
Karnataka and especially the small and
marginal farmers are engaged in this indus-
try. We have the highest mulberry acreage in
my constituency especially in kanakapura,
Ramanagaram, Channapatna and Magadi
and farmers from these places produce the
best quality cocoons in the State. For ex-
ample, even the cocoon market in Raman-
agaram is one of the biggest cocoon markets
in the Asian continent.

MR. CHAIRMAN: Only five minutes are
allotted. Please conclude.

SHRI M.V. CHANDRASHEKARA
MURTHY: | appealto the State Government
to set up a high technology silk bilature
factory at Ramanagaram under the Karna-
taka Sericulture Phase-ll Programme to
produce the quality yarn so that we can
compete in the international market.

| would like to touch on the power sec-
tor. | do not want to take much of your time.
It was assured by the Government that 100
percent electrification of the villages would
be achieved by the end of 1988-89. But, at
the same time, | am sorry to say that thou-
sands of farmers in Karnataka are waiting for
power connection for their agricultural pump
sets. Hencae, | urge upon the State Govern-
ment to take the energisation of agricultural
pump sets on a war footing and help the
farmers.
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Another vital area is housing. This pro-
gramme of rural housing consists of two
components—one, distribution of sites to
the landless families in rural areas and the
second is the construction of houses to
economically weaker sections. But during
the Janata regime, both these programmes
were diluted. | urge upon the State Govern-
menttotake upthese programmesinamore
effective way and with more seriousness
and help the rural poor.

You know, Bangalore city is one of the
fastest growing cities in the Asian continent.
Due to large scale influx and rapid increase
in the population, we are facing acute short-
age of drinking water. During the Seventh
Plan period, even the per capita availability
of water in Bangalore city has fallen from 75
litres to 57 litres—Therefor, | urge upon the
State Government to complete the work on
the Cauvery Water Supply Scheme Third
Stage on a war footing.

Another important area is slum. In and
around Bangalore City there are about 600
slums, out of which nearly 300 slums are
recognised by the Government of Karna-
taka. They are living in a pathetic condition
without drinking water and even without the
minimum civic amenities. | urge upon the
State Government to take immediate steps
to improve their living conditions by provid-
ing drinking water and civic amenities.

The list of several pending projects
considerationbeforethe Governmentis here.
One of the important demands from the
people of Karnataka is the demand to set up
the Vijayanagar Steel Plant. For this plant
foundation stone was laid in 1971 by our
beloved leader, the late Shrimati Indira
Gandbhi; but so far we have not seen any-
thing in this behalf. The second one is the
Mangalore Refinery. | am told that the de-
tailed projects report is already pending in
the Ministry. The demand for a railway zone
for Karnatakais also there. Two more impor-
tant projects are the circular railway for
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Bangalore City and the upgradation of the
Bangalore Airport as in international airport.

| appeal to the Government of India to
consider the above proposals favourably in
the interest of the all-round development
and the progress of the State of Karnataka.

With these words, | support the Budget.
[ Translation]

*SHRI G. DEVARAYA NAIK (Uttar
Kannada): Mr. Chairman, Sir, This isthefirst
time we arediscussing the Karnataka Budget
after 1971. | supportthe Budget and say few
words. The deficit shown in the budget is
about Rs. 176 crores. There are various
pending Bills and I feel that the deficit may go
upto Rs. 350 crores.

The Janata Government was always
busy in its own propaganda. The State’s
economy had been ruined. There was no
money left for development work. “Revajitu”
affair fetched huge money to the former
Chief Minister of Karnataka. The land worth
of two crores of rupees was sold at Rs. 75
lakhs only. The former Chief Minister’'s son-
in-law purchased a house for only Rs. 16
lakhs. The actual cost of this House was
more than Rs. 45 lakhs. These are all the
losses to the State Exchequer.

Cheap propaganda was the main ob-
jective of the Janata Government. Books
were distributed to school children. Clothes
were distributed 1o some people. The idea
behind these distribution work was propa-
ganda, and nothing else.

The former Chief Minister, Shri S. Nijal-
ingappa had stressed the importance of irri-
gationprogrammes in Karnataka, The Janata
Government have completely ignored for

irrigation. No money was left in the State
treasury. The money was coming from the

Centre but unfortunately this money was
diverted by the Janata Government.

There is Naval project (Sea Bird Proj-

“Translation of the speech originally delivered in Kannada.
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ect) in my Constituency. There the rehabili-
tation work has to be taken up at a great
speed. Crores of rupees have been sanc-
tioned by the Centre. The Centre should
given top prio:ity for the completion of this
project.

An amount of about 34 crores of rupees
was released in the year 1986-87, for indus-
trial subsidy. This amount was utilised for
payingthe salary of government employees.
Govt. have used the amount released other
programmes like children welfare pro-
grammes, social welfare programmes efc.
properimplementation was neglected by the
Janata Government. The money sentby the
Centre for these programmes was diveried
by the government.

Every time the Janata Government was
presenting artificial budget. This was only for
eye wash and they succeeded in duping the
people. They had shown only one thousand
rupees as expenditure where the actual
expenditure was about ten lakhs. In this
manner they always presented taken budg-
ets. The Ministers laid hundreds foundation
stones but not a single project has seen light
of the day.

Congress (l) government served the
down trodden for a long period, under the
guidance of our late lamented leader, In-
diraji. Under the leadership of late Devaraj
Urs also very good programmes were under-
taken for the upliftment of poor people. On
the contrary the Janata Chief Minister was
interested only in propaganda. The Gowt.
was spending only 4to 5 crores of rupees for
publicity but in his region, he has spent 25 to
30 crores for publicity. They ignored farmers
completely.

The less in the public undertaking upto
1983 was Rs. 163 crores and during Janata
rule the total loss was Rs. 700 crores. | hope
that the people of Karnataka would given
him a befitting answer in the near future. One
sugar factory worth Rs. 12.5 crores was sold
at Rs. 2.5 crores.Gowribidonur Sugar fac-
tory which was worth Rs.12 Crores was sold
atRs. 4.5 Cores. Kollegal Sugartactory was
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also sold in a similar fashion at a cheaper
rate. If they had stayed for some more time
I am sure they would have sold the “Vidhana
Soudha” constructed under the leadership
of late Shri Hanumanthaiah.

Crores of rupees provided by the Centre
have been misutilised. People know what
has happened to these funds. My constitu-
ency Uttar Kannada comes under hilly areas
and Sea shore. Natural beauty is abundant
inmy area. There is great scope for develop-
ment works. In this budget only Rs. 1.4
crores has been provided for development
of port. This is not all sufficient and | urge
upon this Hon'ble Finance Minister to en-
hance this amount. This amount can be
utilised for the development other ports also.

The centre has provided an amount of
Rs. 23 crores for the rehabilitation pro-
grammes of the Sea Bird Project. This hasto
be utilise for helping the affected people. |
hope the Governor would take proper meas-
ures in this regard.

I am happy about Dr. Venkatesh who
spoke a few minutes ago. He represents the
harijans of Kolar District. This young mem-
ber did not yield to the so-called veteran
leaders who fled away without facing the
Parliament.

Our Congress (I) government imple-
mented the land reform act in Karnataka.
Houses were constructed and two lakhs
acresofland distributed amount poor people.
Unfortunately during Janata Rule not even
“000 acres of land was distributed. They put
the State administration off the track.

| request the Hon'ble Finance Minister
to provide about Rs. 300 crores as special
assistance and put the state on the right
track.

Sir, Ithank you for giving me this oppor-
tunity to speak and with these words | con-
clude my speech.
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SHRI ABDUL RASHID KABULI (Sri-
nagar): Hon. Chairman, Sir, Karnataka State
is the major exporter of raw silk. Kashmir
purchases the maximum silk yearn from the
Karnataka Government. Unfortunately, we
have lagged behind in producing quality silk
yarn. There are some middlemen in the
trade who are importing raw silk yarn from
Karnataka and then they distribute it to the
industrialists. As a matter of fact, this has
created difficulties because they are cheat-
ing the industrialists. There is some lacuna
somewhere. Somae officials in the Karnataka
Government are exporting theyarntoJammu
and Kashmir and other States through their
agents. They have monopolised the trade.
They exploit the industrialists and make
money. Therefore, some people, who are
working as agents in Kashmir, are creating
difficulties in the growth of the silk industry.
Through your good offices, | would like the
Governor to take care of this problem so that
the Silk yarn does not go to the industry
through the agents. Rather it should be dis-
tributed evenly to the deserving industrial-
ists. The agents make undue profits in the
trade.

Tipu Sultan and Haider Ali have been
the great heroes of this country. But uptill
now, we have not given any recognition to
these great men of India. They sacrificed
their lives and everything else for the nation.
Only during Shri Hedge's time, the State
Government had done some justice to these
great heroes. | would request through you,
Sir, that the Government should take note of
the sacrifices made by them. This is the right
time that the Governor takes a bold stand
and gives due recognitionto Tipu Sultan and
Haider Ali.

The last point is about restoration of
democracy. It is unfortunate that the State
administration is being run by the Governor.
But it is not going to solve any problem.
Rather the Governor's Rule is going to cre-
ate more and more problems. We should,
therefore, try to restore democracy in Karna-

taka as early as possible. The people in that
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State should themselves decide which party
should from a Government there.

[Translation]

*SHRI OSCAR FERNANDES (Udupi):
Mr. Chairman, Sir, let me take this opportu-
nity to congratulate the Government of India
for recommending President's rule in the
State of Karnataka. For the last six years the
Janata Government was in power in Karna-
taka. Earlier, at the centre the Janata Gov-
ernment was in power and it had taken the
country about 20 years backwards. Similarly
the Janata Government in Karnataka had
taken the progress of the State 10 years
backwards.

Congress (!) Government was in power
prior to Janata Government and it had ren-
dered yeomservice an for the upliftment of
Harijans, Girijans and other down-trodden
people. The farmers and the industrial work-
ers had always hoped fast progress during
Congress (l) rule. The tiller was made the
owner of the land. The dream of the father of
the nation Mahatma Gandhi became areal-
ity and 100% land reform act was imple-
mented in my state. Seven lakhs of poor
tillers got the ownership and several lakhs
harijans, girijans and backward class people
got the ownership of constructed houses.
The progressive 20 point programme of our
late lamented leader Indira Gandhi enabled
several lakhs of down trodden people to get
land. Houses were constructed for the slum
dwellers in Bangalore city. Then came the
Janata rule which cleared the slums using
buldozers. The poor people who were living
in those slums for several decades were
driven away and land was distributed to their
own rich people. The people were disgusted
at the Janata rule and they reflected their
opinion in Zila Parishad elections. They were
totally opposed to the policies of Janata
Government.

_ The Janata government Chief Minister
(First) was not an elected representative of
the people. He was a selected representa-

tive on his party leaders. He said to people

*Translation of the speech originally delivered in Kannada.
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that he had returned from Vanavasa to take
care of them. All the money meant for the
development works went to the pockets of
his party men and other relatives. Each year
the State exchequer was incurring a loss of
more than Rs. 300 crores. The State had
become bankrupt.

The second Chief Minister of Karnataka
was not an exception to this. He utilised the
contingency amount to give subsidy to his
own people. In this regard | would request
the Hon'ble Finance Minister to give a cate-
gorical answer during his reply.

Timkur is only one hour journey by bus
from Bangalore. Several children lost their
lives in that area due to diseases. No Minis-
ter of the Janata Government went to the
rescue of those Innocent children. There
was severe drought in many parts of the
State for three consequent years. Most of
the people affected by drought, especially,
the down trodden were in tears. Even then
the Janata Government was silent specia-
tor. The Government was shedding croco-
dile tears. Atthat junctute our Prime Minister
Shri Rajiv Gandhi rushed immediately from
Delhi to Bangalore. From Bangalore he vis-
ited various drought affected places and
provided relief to the suffering people of
Karnataka.

| do not want to go into the details as
several Hon'ble members have already
expressed about the situation prevailing In
Karnataka. The Minority Corporation, Sched-
uled Castes and Scheduled Tribes Corpora-
tion have to be provided with more funds by
the Centre for their efficient working. | heart-
ily thank the Centre for sanctioning the Sea
Bird Project. The Mangalore-Udipi railway
line (which connects Bombay) has been
given sympathetic consideration by the

Railway Ministry.

The telecommunication industry is pro-
gressing very well inthe State with the assis-
tance of the Centre. Industrial Seclor has
achieved tremendous success and for this |
must be grateful to Shri Jawahar Lal Nehry
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who Centenary is being celebrated in the
country this year.

The total loss upto 1983 was about Rs.
150 crores but the same has suddenly gone
upto Rs. 700 crores during the Janata Gov-
ernment rule. VISL has been taken over the
Centre. This has given agreat relief not only
to the people of that area but to the whole
State. Jawahar Rojgar Yojana is another
land mark of the Government of India. This a
boon to the poor farmers, Harijans, Girijans,
and other backward classes.

Karnataka has about 250 Kms. of Sea
Shore. Lakhs of fishermen along this area
need help and encouragement from the
Government of India. Hence | request the
Hon'ble Minister of allocate more funds in
budget for the welfare of these fishermen.
These fishermen go for work in morning and
they are not sure of returning home in the
night. The Centre should come forward to
provide themthe maximum assistance. Minor
harbours (JETTYS) have to be constructed
and silting should be checked.

Mangalore Fishing harbour and Malpe
Fishing harbour should come up at the ear-
liest. The report of the Mangalore Oil Refin-
ery is with the Centre. Some persons ques-
tioned our Prime Minister in this regard. The
Prime Minister has told them that he would
give sympathetic consideration to it. This
would help our state to earn more revenue.
The people of Karnataka are urging in one
voice for the sanction of this oil Refinery. Sea
wall has to be constructed to avoid sea
erosion. More money has to be allocated for
this purpose either through flood relief pro-
gramme or beach programme or soil erosion
programme.

The people of Karnataka have repre-
sentedtoour Prime Minister regarding Vijay-
anagar Steel Plant during his visit to Bellary.
One and a half decade ago the foundation
stone was laid and | hope the Centre would
consider this project and sanction the same
as early as possible. Lower Varahi Project
should also be taken up immediately be-
cause it is the only irrigation project in that
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area. It can provide sufficient sugarcane to
the sugar factory and lakhs of farmers would
be benefitted.

Sir, Karnataka is the state of milk and
honey. | request the Hon'ble Minister to help
the State generously and to keep the flow of
milk and honey in the State permanently.

With these words Sir. | conclude my
speech,

(English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK
PANJA)-  Sir, | am grateful to the hon
Members who have expressed their points
while participating in this debate. Sir, the
State of Karnataka has a population of about
4 crores with an area of 1 92 lakh Sq. Km.
The density of population 1s 194/Sq KM.
which is lower than the national average of
221/5q. Km. 15 percent of the population is
Scheduled Caste and 4 9 percent consists
of Scheduled Tibes The literacy percent-
age Is 38 5 which is slightly more than the
national average of 36.2 807 of the area Is
rain-ted With these statistics of the beautiful
State of Karnataka, the Planning Comms-
sioninthe year 1984 set itself to the formu-
lation of the Seventh Plan. We find, the main
objectives that were thought ahout Karna-
taka and which closely foliowed the main
cbjective of the approach paper of the Sev-
enth Plan for all over India were food, pro-
ductivity employmient and poverty allevia-
tion

Sofaras Karnatakais concerned, when
the Seventh Flan was presented i this Hous e
in June, 1985, four points were empha-
sised—(1) accelerating qrowth of the State's
economy, (2) Alleviating poverty and other
acute forms of deprivation, (3) re-enforcing
the provisions of social goods and services
and (4) reducing inequalities by providing
economic opportunities for socially disad-
vantaged group and consolidaling the ef-

AUGUST 7, 1989

for Grants 392
(Kamataka)

forts of the past investment by emphasising
productivity and efficiency.

The objectives that were sought for and
written down in the Seventh Plan so far as
the State of Karnataka is concerned are (1)
direct poverty alleviation programmes, (2)
provision of social gocds and services
through expanded Minimum Needs Pro-
gramme which act as a catalyst for the
development of human resources, (3) in-
creased employment opportunities which will
enlarge by strengthening the viability of vil-
lages and small industries as well as by
making wage employment available on a
wider scale withinthe rural economic and (4)
increased productivity of land which will be
attempted to be raised through an integrated
package of programme for the development
of dry land agriculture for a proven and viable
technology has emerged.

With the above strategy, the main
thrust--the major expansion thiust—was
proposed forrural development programme,
social and community services, agriculture
and allied activities, transport and powaer.

This was the plan which was discussed
withthethenJanata Government. They came
Into power in 1983. This was formed with
their consensus. It was agreed upon as to
how much would be State's resources. It
was agreed upon as to how much additional
resource mobilisation will take place. Infact,
the then Chief Minister along with his ex-
perted, came over and discussed with the
Planning Commussion. Ittranspired that from
1085 to 1990, an outlay of Rs. 3675 crores
(revised) was approved for the Seventh Five
Year Plan of the State. It was to be financed.
State’s own resources—exclud ing additional
resource mobilisation was Rs. 1119.84
Crores The additional resource mobilisa-
tionwas Rs.1581.43 crores. Thetotal comes
toRs 2701.27 crores. The net Central assis-
tance agreed upon was Rs. 873.73 crores,
aggregatingtheresourcesto Rs. 3575 crores.
The average per capita outlay which was
considered very deeply by the Planning
Commission and the Government of India
for Karnataka was Rs. 830 during the Sev-
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enth Plan as against all India’s Rs.1022.
Therefore, Special attention was required.
The original size of the Seventh Plan was
Rs. 3500 crores. The State Government
came for discussion and promised that the
economy will flourish, they will tighten the
administration, they will see thatthere is also
additional resource mobilisation and the
priority sectors will be decided so that mon-
eys are not squandered away or just thrown
away but they will be used purposively for
the benefit of the people.

16.00 hrs.

It appears that this additionality of Rs. 75
crores was sought to be found from the
additional resource mobilization, taken care
of by the efforts of the State Government
during the 7th Plan period—of Rs. 1581.43
crores, which | have alteady said.

The picture becomes otherwise when
the Government started functioning. It ap-
pears that from the very first year, there is a
deep gap between the approved outlay
agreed upon, and the actual expenditure.
The level of approved outlays, together with
actual expenditure incurred during the three
years from the beginning of the 7th Plan is
like this. During 1985-86 the approved out-
lay was Rs. 651 crores, but actual expendi-
ture was Rs. 637.67 crores i.e. the State had
a minus performance of Rs. 13.33 crores—
during the very first year of the 7th Plan.
During the second year 1986-87, the ap-
proved outlay was Rs. 765 crores; actual
expenditure is Rs. 696.17 crores—the mi-
nus performance increased more than three
times, and it became a minus performance
of Rs. 68.33 crores. During the third year of
the Plan, 1987-88, the approved outlay was
Rs. 870 crores—pausing here foramoment,
| say that inspite of the fact that during the
first year, comparing, the approved outlay
and the expenditure, there was minus per-
formance; during the second year also there
was minus performance—although, in such
cases, Planning Commission insists that
nothing should be increased, in view of the
special condition of Karnataka i.e. its per
capitaincome being belowthe all-India lavel,
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it was increased. Government of India and
the Planning Commission increased it, did
not decrease it. In the third year, 1987-88,
the approved outlay was further increased to
Rs. 870 crores. The actual expenditure is
Rs. 702.10 crores. It was the figure given at
that time, and it is a minus performance of
Rs. 167.90 crores. Therefore, during the first
year there was a minus performance. The
deterioration during the first, launching year
of the 7th Plan, is Rs. 13.33 crores; during
second year it was Rs. 68.83 crores, and
during third year it was Rs. 167.90 crores.

Whether it is the Hedge Government or
Bommai Government, the resultis this: gradu-
ally there was a complete stagnation as far
as the economy is concerned. In fact, | will
presently show how it had in fact become an
Augean stable when the President's rule
was promulgated; and it needs Hercules to
clean that stable. But when the people have
reposed their confidence in the Government
of India, and the people of Karnataka have
supported President's rule, it is our duty to
see that because of the bungling of the
previous Government, the people there do
not suffer.

It appears at the annual Plan discus-
sions—Ilet us discuss this now—that in re-
gard to funding during 1988-89 or 1989-90,
there was an estimated gap of Rs. 127.38
crores in the State's own resources. This
took into account the loan of Rs. 1.22 crores
from Power Finance Corporation providedto
the State—after the finalization of the annual
Plan. If adjustment is made for this, on a
comparable basis the gap works out to Rs.
128.60 crores.

How did this deterioration take place—
of Rs. 128.60 crores? Itis mainly attributable
to two factors: firstly, the estimate of balance
fromcurrency revenue—there is adeteriora-
tion of minus Rs. 89.81 crores. Secondly, the
nett shortfall in buoyancy of the economy—
included in the aggregate ARM—additional
resource mobilization target—of 1988-89, is
thinus Rs. 38.79 crores.
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The total comes to Rs. 128.60 crores—
deterioration or minus performiance. The
State had opened that year with a negative
cash balance of Rs. 17.24 crores. This,
along with deterioration of Rs. 128.60 crores
in that year transaction, partly upset by Rs.
0.50 crores under Central assistance, re-
sulted in the overall deterioration of the State
economy of Rs. 145.34 crores; this was the
condition of the economy. Quite a lot of
shouts are made, a publicity has been made
that the Centre is not giving anything. Out of
the normal central assistance of Rs. 767.70
crores during the 7th Plan, the State Govern-
ment had already availed of Rs. 700.51
crores, that is Rs. 154.19 crores plus Rs.
163.71 crores plus Rs. 178.87 crores plus
Rs. 203.74 crores aggregatingto Rs. 700.51
crores during the the first four years of the
Plan. The proposed assistance for 1989-90
as placed before the Planning Commission
wasRs. 214.95 crores. Sofarasthe reasons
are concerned, we find that the first one
appears to me that, from where the State
resources are to be taken in, the excise is
one of the main sources of revenue (State
Excise): It appears, after the President's
Rule was promulgated, that it had come to
the notice of the Government that during the
last few years, a large scale evasion of
excise duty on liquor has been taking place
in Karnataka. The estimate range upto Rs.
100 crores annually. It appears that the
manutacturers have been deliberately al-
lowed to make huge profits out of the non-
duty paid liquorcommonly called “Seconds”.
These profits escape tax both at the State as
well as at the Central levels. Raids con-
ducted after the introduction of President’s
Rule and searches and seizures, have con-
firmed the existence of this widespread
phenomenon. They have revealed large
magnitude of evasion of sales tax, excise
duty and consequently incometax; they have
thrown light on the extent of a wide network
of political and other corruption, this organ-
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ised evasion has spread over a few years.
The Government has, therefore, decided to
enforce utmost vigil and introduce neces-
sary measures to tackle this problem effec-
tively. Arrangements are being made for a
Government Company to take over the Dis-
tributorship of liquor from the factory for the
entire State. Dtalt Notifications under the
relevant statue l1ave already been issued. It
is expected that, with the implementation of
this measure and strict vigil, a sizeable
additional income will accrue to the State
andthe network of political corruption organ-
ised during the last fewyears in the State, will
be broken, because of secrecy at the initial
siage of inquiry, | did not divulge further
details. The schemes for canalising whole-
sale trade of liquor through Government
agencies have been formulated. At present,
manufacture, distribution and sale of liquor
other than arrack and toddy in Karnataka is
being done by four different categories of
licence-holders.

Firstly, there are licensed distilleries
including breweries and wineries manufac-
turing liquor in Karnataka which are entitled
to sell liquor to any distributor licence holder
or and wholesale licence holder within Kar-
nataka, as well as to export liquor outside
Karnataka.

The second category consists of the
distributor licence holder who can selithrough
any wholesaler the products of any distillery
established within or outside the State of
Karnataka. At present, there are nine such
licensed distributors in the State of which six
are exclusively importing liquor from distiller-
ies in other States and three deal with beer
produced within the State.

Thirdly, there is wholesale licencee who
can purchase his liquor only from a licensed
distillery located within Karnaiaka and or
from a licensed distributor.

There are 323 wholesale licencees now
functioning in the State.

Fourthly, there are over 3100 retailers
who hold a CL2 licence which enables them
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to purchase liquor stocks only from the
wholesale licencee and sell only to a retail
consumer.

The need for canalising was looked into
by the present Government, under the
Govemor. lfthere is a néed for canalisingthe
wholesale trade, the reason is that in the
year 1987-88 the revenue derived in the
from of excise duty from the distilleries in
Karnataka was of the order of Rs. 14 crores

per year.

In the excise year 1988-89, the excise
duty realised from these distilleries went
upto Rs. 20 crores. For the current excise
year 1989-90, the saidtarget has beenraised
to Rs. 36 crores and in order to achieve the
same, sub-targets have been allocated for
each distillery and brewery keeping in view
their (a) past performance; (b) installed and
potential capacities; (c) demand for liquor
within and outside Karnataka; and (d) other
relevant parameters.

Therefors, it is estimated that there is
still a large volume of the IML trade which is
escaping and will continue to evade excise
duty so long as the entire manufacture and
sale of such liquor continues in the private
hands. In order to directly inhibited the sale
of this non-duty paid liquor which is com-
monly called “seconds” and divert the undue
profits being made thereoninto the coffers of
the State, it would be necessary to canalise
the wholesale trade of liquor through Gov-
ernment agencies. The present assassment
is that the volume of seconds” trade in Kar-
nataka would be roughly twice that of the
duty paid IML. On this assumption, it is
expected that about Rs. 40 crores of the
“seconds” trade will be brought within the tax
net as a result of this structural and policy
change.

The proposed changes are to amend

the rules for firstly to provide for manufacture
-of liquors in Karnataka, namely the distiller-
ies, brewerles, wineries to sell liquor only to

a Government agency holding a distributor

licence, (CL Il) and not directly to any other

distributor licencee/wholesale licencee within
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Karnataka or to export outside the State, as
they are permitted to do now. Secondly it is
proposed to provide for such distributor li-
cence to be issued to any single Govern-
ment agency either for the whole State or
any part thereof and to enable the said
distributor or distributors to deal in the prod-
ucts of all distilleries/breweries/wineries
within the State as well as to import liquqr
from outside the State for the purposes of
distribution and sale. The said distributor
licence will also permit the sale of liquor
outside the State.

Thirdly it is proposed to provide for the
wholesale licencees to procure liquor only
from the sole distributors.

Fourtly, it is proposed to provide for
exception in the case of manufacturers of
liquor in Karnataka who may sell their prod-
ucts directly to Defence units as they are
bound by Military contracts. For practical
reasons also, breweries may be permitted to
directly supply bulk beer to the licencess
under the Karnataka Excise (Retail vend of
Beer) Rules, 1969, as bulk beer has to
consumed within 36 to 40 hours from the
time of manufacture.

There are not only for revenue collec-
tion, but for the protection of the people so
that there may not be illicit breweries which
sometimes results in death, maim, disfigure,
disable human beings in case of such con-
sumption... (Interruptions)

MR. CHAIRMAN: How long will you
take?

SHRI AK. PANJA: | will take another
fifteen minutes or so.

MR. CHAIRMAN: Let the Minister of
State for External Affairs Shri K. Natwar
Singh make a suo motu statement regarding
International Conference on Cambodia. Af-
ter that, you can continue.

SHRI K. NATWAR SINGH.




